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AMI/ORDER

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order of the Learned Commissioner of Income Tax (Exemption), Ahmedabad
[hereinafter referred to as ‘CIT(E)’], dated 26/09/2024, in rejecting the

application of the assessee for registration u/s.12A of the Act.

2. At the outset, Ms. Foziya Saiyed, Ld. Counsel for the assessee has
submitted that the Ld. CIT(E) had issued notice to the assessee to furnish
certain details relating to the objects and activities of the assessee-trust.

However, the time given by the Ld. CIT(E) was very short because of which
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the assessee-trust could not furnish the requisite details in time, resulting into
rejection of the application of the assessee by the Ld. CIT(E). She, therefore,
has submitted that in the interests of justice, the assessee may be given an

opportunity to present its case before the Ld. CIT(E).

3. After hearing the Ld. Representatives of the parties, we are of the view
that the interests of justice will be well-served if the assessee be given an
opportunity to present its case before the Ld. CIT(E). Therefore, the matter
is restored to the file of the Ld. CIT(E) with a direction to decide the appeal
of the assessee on merits, after giving proper and adequate opportunity of

hearing to the assessee.

4. With the above observations, the appeal of the assessee is treated as

allowed for statistical purposes.

Order pronounced in the Open Court on 28/01/2026.
Sd/- Sd/-
(Annapurna Gupta ) ( Sanjay Garg)
Accountant Member Judicial Member
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